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CALCUTTA BENCH 

Present : H.n 	le Mrs. Lakshmi Smjnathan, Vic_Chair.an(cT) 

Mr. S. Biswas, AministrativeMemer 

dh)curnar Hal r,•sr f Late Sricharan 
Halder, Vill.& P.O. Chaitrycur, P.S. 
Møniirbazar, 24-rcana(3). 

.?pplicant 

) Ujn ef Iniia, service throusth, the 
irect.r General, P.t anoi Teler:aah 
eptt., Yeeaj.h 3hawan, Calcutta. 

The Chief Fest Master General, W.enal 
Circle, Ya.j.. •hawan, Ca1cutta. 

The Supeinthnient of Pest Of Eics, 
S.uth Presióency Djjj0, Jaruiptir, 
24-?arnas( S). 

The Iisoecter .f ?t Off ices, 3
11~
$ 

Mazil.ur Su-ivision, 24-Par.anai 

Empl,yrt,ent xchanqe Officer, k iainenal  
Ha reur E.leyment Exchanee, 1 iarnon 
Hari,.ur. 

.-esponients 

For the Ap1jcant : Mr. A.K• ey, C;uncel 

For the Fesp.nents: Mr, S.K. Dutta, Cun1OffjÔia1) 

Mr. 3.!. Ghgh, Counsel(Pvt. *espânt.1..4). 

•ate of Orór : 17-1-2I63 

!Q1 

Heart Mr.. A.K. Rey, U0. C.ul for the asiicat, Mr. S. 

Y. utta, La. Counsel for the official res#.rient5 aria Mr.3,K. 

Lê, Csnl for the .rivate res,ndent N04 	have also peruseg,  

the •leaâinas on recoro. 

2. 	From a •erual of the cl ocurnents on recorJi':inclutina.r the 

certificate pinte out y the Ld. Crel for the a1icant 

C.itá. 



I 	-2- 

reoariin fulfilment of the requirement .f posSession of larieJ 

property øy the applicant at the relevant tirn, it is noticeê that 

the i ocuirtnts .Lcei. it vaoes 17 & 18 of the paper book is iate 

4-3-17. The L. Coun3el for the •ffjcial respon1ents has submitt.i 

that the áate of submission of the application by the applicant for 

c.nsiierati.n for apointment to the post in question is dated 7-7-. 

He has further su'irnittei that the requirement of possession of lanie4 

roierty was one of the conlitions laid i.wn unier the relevant 

ecruitment Rules. The res.onêents have statei in their counter 

afEiavjt that re!ardinQ landed property of 10 Canii.ates ) inc1uiin. 

the applicaht, the B.L. & L•Tt • C •  Officer was requested tnd 

the verification report. In the report of B.L. & L.R.O. Officer it 

is stated that the landed property of only one cand.iiete, name-ly, 

respondent N0 4 was demarcated and he was accriin•ly tentatively 

electd for the post of E.D. • P • M 

The Li. Counsel for the applicant has vehe•snUy sumittei 

that the ap.licant had surn1tted Dró.f of p.ssesion of landed .r.-

prty atthe time of interview
'4-  which we cannot ree. Admittedly, th 

applicant haisubmitted pr..f of pessessin of landed property as 

required undet the Ptecruitmntn ?'ules at the t ime of submissin of the 
application form. The documents, relied upon by him with re!ard to 

thcts, ae dated subsequently. 

In the facts and circumstances of the C eectj.n of the 

official resndent3 Cannot be faulted nórw e find any justifiek 

r.unis to interfere in the matter, 

In the result for the reasons iiven above, the O.A. is 

dismissed. , 

- 

Mernber(A) 	 Vice 	('J) 

'KN 


